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[The Minister of Education and 

Natural Resources and Scientific Re
search (Maulana Azad): The hon.
Mem ber is right. But the Survey in 
Assam  related not only to petroleum  

'b u t  mostly to coal and other things, the 
exploitation of which is the responsi
bility of the States.]
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Mr. Deputy-Speaker: The question 

^̂ âs about the estimated quantity. He  
said he has not got the information.

Shrl Anijad Ali: It is the busineS5s 
"Of the Central Government and not 
thfe State Governm.ent. How  does the 

-State Government come in? .
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[Maulana Azad: This work may be 

 ̂divided into two parts. The first part 
relates to the survey which is the res
ponsibility of the Government of 
India. But after the survey if, for in
stance, it is found that a particular site 
contains coal deposits, it is the res
ponsibility of the State Government 

concerned to exploit those deposits.] 
A ge o f  Superannuation

*1046. Shri N. S. Jain: W ill the
Minister of Home Affairs be pleased 
to state:

fa ) whether Government have de- 
-cided to raise the age of superannua

tion for Government servants from 
55 to 58; and

(b )  if so, from what date it shall 
come into effect?

The Minister of Home Affairs and 
States (Dr. Katju): (a ) and (b ) .  No. 
The matter is under consideration. 
But a final decision w ill be taken in a 
very short time.

Shri N. S. Jain: W ere the State 
Governments consulted on this point?

Dr. Katju: Thi^ refers particularly to 
the Government servants employed by  
the Central Government, but that 
matter w ill also be borne .in mind.

Shri Dabhi: M ay I know the reasons 
which prompted the Government to 
consider this question of raising the 
age of superannuation?

Dr. Katju: This matter w^as raised 
before the Pay Commission and since 
then it has been under consideration.

Shri Velayudhan: M ay I know
whether the hon. Minister is in a 
position to give the number of 
superannuated officers working now in 
the Government of India service?

Dr. Katju: I am very sorry I cannot 
give exact and precise information at 
the moment.

Shri Sinhasan Singh: Which section 
of the'' Government employees made 
representation for this raising of age?

Dr. Katju: I do not think there has 
been any precise representation by any 
particular class of Government ser
vants. The matter has been in the 
air and has been under consideration, 
and Government’s attention was invit
ed to it, you may say. of itself.

Shri C. D. Pande: In case a decision 
is arrived at to extend the age-limit to 
fifty-eight, may I know whether this 
advantage w ill be extended to such 
officers who have retired lately or are 
likely to retire shortly?

Dr. Katju: That matter w ill also be  
borne in mind. But I cannot hold out 
much hope to gentlemen who have 
already retired; I think they deserv'e 
some rest.

Shri H. N. Mukerjee: The hon.
Minister has said several times that 
the matter is under consideration. 
Could we have some inkling as to the 
Government’s point of view in this 
regard?

Dr. Katju: I told you the decision 
w ill be taken in a very short time. 
W hat more do you want?

Shri N. Sreekantan Nair: M£iy I
know whether the limit for the age of
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Buperanniiation would apply to hon.
Ministers as well? ' •

Shri B. S, Murthy: M ay I know  
"Whether officers employed in technolo- 
Sical and other scientific depart
ments, persons with technical qualifica
tions, w ill be given this benefit as 

•early as possible?

Dr. Katju: I f  the hon. Mem ber is 
referring to technological personnel 
-and all that, they w ill certainly be 
£iven this extension.

Shri Damodara Menon: M ay I know  
the considerations which w ill weigh  
with the Government in arriving at a 
<iecision?

Dr. Katju: When coming to a final 
conclusion every possible aspect w ill 
be considered.

Shri V. P. Nayar: At present there 
are  cases where persons superannuated 
are re-employed in places o f  higher 
responsibility. M ay I know whether 
the raising of the age-limit from fifty- 
five to fifty-eight will prevent the re
employment of top ranking super- 
iinnuated persons in more responsible 
posts at least?

Dr. Katju: I am sorr}' I cannot go 
into the details. I have said over ?nd 
over again that the matter is under 
consideratiQQ and a final decision w ill 
t)e taken soon.

Shri K. Subrahmanyam: M ay I know 
^^he'ther Government is in the know  
o f  the opDosition of the Central Gov- 
^‘rnment Employees’ Federation to this 
move?

Dr. Katju: I read the newspapers
^yerv rV,v a;'d t there is a sec
tion r "  t he  House which seems to be 
opposed to any change. '

Mr. Deputy-Spcaker: Not a section 
o f the House. He is referring to tjie 
opposition of the Central Government 
EmDioyees’ Federation and wants to 
know whether Government is nware of 
it.

Dr. Katju: I gather it from the news
papers.

Shri Veiikataraman: M ay I know  
whether Government have considered 
the extent of unemployment prevalent 
in the country today and the effect that 
this proposal would have on the un

em ploym ent situation?

Dr. Katju: That fact also w ill be con
sidered.

Shrimati Sucfaeta Kripalani: WiU
this matter be placed before the House 
and the opinion of the House t.gkgn cm 
this subject?

" Mr. Deputy-Speaker: Before coming 
to a decision, let me know what the 
question is? Hon. Members must be 
clear as to what they want. There are 
two things. One is after the decision 
is taken, placing the decision before 
the House. The other is to take the 
decision of the House before any 
further consideration is made. What 
is it that the hon. lady Mem ber wants?

Shrimati Sucheta Kripalani; The
second.

Mr. Deputy-Speaker: W ill the House 
have an opportunity to consider this 
matter before a decision is taken?

Dr. Katlu: I think the House would  
not like that procedure. The responsi
bility should rest where it belongs, 
namely on the Government.

Babu Ramnarayan Singh: No, .ao.

Shri N. S. Jain: Is Government
aware that this process in the Central 
Government would affect the State 
Governments?

Dr. Katju: I am aware.

Shri N. S. Jain: So would Govern
ment ascertain the wishes of the State 
Governments before a final decision is 
taken. ;

Dr. Katju: W e shall consider that.

Co ntribu tion  b y  K ashmir to  Central  
F und  for p .-\ym e n t  of Pr iv y  P urse to  

M aharaja

♦1029. Shri Madhao Reddi: W ill the 
M m ’ster of States be pleased to state 
whether the Government o f Kashmir 
has agreed to any contribution to 
Central Fund for the payment of 
Privy Purse to M aharaja Hari 
Singh, the ex-Ruler of Kashmir?

The Minister of Home A£fairs aod^ 
States (Dr. Katju): No.

Shri N. Sreekantan Nain May I
know whether separate privy purses 
are granted to the ex-M aharaja and 
also the present Rajpramukh?

Dr. Katju: The position was this that 
when the Maharaja of Kashmir acceded 
to the Union a privy purse of Rs. 15 
lakhs was fixed for him by  the Govern
ment of India out of which the Jammu 
and Kashmir Government used to con
tribute Rs. 6 lakhs and the Government




